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FA 54/95 (0n 592/94)

M.L. Varms, Mahesh Chand Jain, Sochchidanand Teipaihi, B.P. Shavma, Hari
Marain Meema, Uanhiyva Lal Sharma, Ausaf Ali, Jai lavain Sharmea, Gomil Prasad
Sharma, Amzr 2ingh and Radha Faman Panchori

..+ APPLICANTS.
VERSUS
Union of India and another
. oo RESEONDENTS.
CORAM:
HOM'BLE MF., GQDFAL TFISHMA, VICE CHAIPMAN
HOM'ELE MF. O.P, SHAPMA, MEMEEFR (A)

ORDER
CHOM'RLE MP. GOPAL TRISHNA, VICE CHATPMAN .

led ihis Peviezw Applicacion u/s 22(f)
of thz Adminiztrative Trikunzls Aci, 1985, for rchns'lwring and recalling

thz order datzd 30.32.9%5 passed in OA 592/04,

2. The review hazs been sooghit on thz ground that =i

incz thzrs was no
Aenial of the facts scaced in the 04, the facts in che OA should have bzen

talzzn as trus.  IE has also bzen stated that the Tribunal whils d:giding the
:resaid 08 Aid nok calkz inco consideration the order dated 25,4094, marled

&z Amnexure A-5 in the 03, wharzin it has bezn spzcifically m

Ehs F@n@Fits allowakble to such loyal workzira., Io is forihzr stated that the
reapondznts had  dizcriminacsd  bebween worlers  whils J_njluj the wvzlief
claimed Ly ithese applicants. All che points raiszd in the 0A ware duly
considered.  We Ao not £ind any evror appavent on the face of record cr any
other ground justifying a vevizw of the order. ﬂe'ypmﬂ\'tw"incl

Pezviazw Application ars not coverad by the provisions containsd in Ordsr MLVII

Rule 1 of the Code of Civil Prmrhdu«e.
3. This PReview Applicaticn iz deveoid. of merits and it is, thereiore,

dismissed in limine.

(0.P. SH&F’MJ—‘,.)- (COFAL VR ISHNA)

MEMBPER (A) ' VICE CHAIFMAN
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